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ORDER 

PER BEENA A PILLAI,  JUDICIAL MEMBER 

Present appeal has been filed by revenue against order dated 

09/03/15 passed by Ld.CIT (A), Rohtak, on following grounds of appeal: 

1. “On the facts and circumstances of the case, the Ld. CIT(A) has 
erred in law and in facts in deleting the addition amounting to 
Rs. 2,48,79,650/- made by the AO following the information 
received from the DDIT(Inv.), Unit VI(2), Delhi on the issue that the 
company had introduced share application money from the 
accommodation entry providers. 

2. On the facts and circumstances of the case, the Ld.CIT(A) has 
erred in law and in facts in deleting the above said addition mere 
relying on the submission filed by the assessee that all 
transactions were made through banking channel and all 
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documents were produced by the assessee related to share 
transactions.  Thus, CIT(A) has failed to appreciate the findings of 
AO and Investigation Wing. 

3. The applicant craves leave to add, amend, alter, modify, delete 
and or change any of the above grounds on or before the date of 
hearing.” 

2. At the outset, Ld. Counsel brought to the notice of this bench that 

grounds raised by revenue does not arise either out of assessment order, 

or from order passed by Ld.CIT(A). He submitted that entire basis of 

addition in assessment order Ld. CIT(A) was on GP rate declared by 

assessee, whereas grounds raised before this Tribunal is on 

accommodation entries. 

3. Ld.Sr.DR could not controvert afore stated submissions made by 

Ld. Counsel. 

We, accordingly, dismissed appeal filed by revenue in limine. 

In the result appeal filed by revenue stands dismissed.  

Order pronounced in the open court on  29/01/2019 

   Sd/-       Sd/- 
      (PRASHANT MAHARISHI)                       (BEENA A PILLAI) 
       ACCOUNTANT MEMBER                      JUDICIAL MEMBER 
Dated:  29.01.2019 
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